SHRIMATI VIPLOVE THAKUR: No, no. | am talking about the officers, not about the

people. | am talking about those officers who were posted there at that time.

SHRI V. NARAYANASAMY: About the officers, we will be able to consider after the court

judgment comes.

SHRIMATI KANIMOZHI: Is there any provision in the Act to make Delhi a heritage city? |
would like to know about that.

SHRI V. NARAYANASAMY: Sir, under the Ancient Monuments and Archaeological Sites
and Remains Act 1958, there is no provision called heritage city, and only heritage sites,
historical ancient monuments and archaeological sites have been mentioned in the Act. Now,
Sir, they are bringing another Bill which is pending in the Rajya Sabha. The Standing Committee
Is also considering it. Now, the monuments which have not been coming under the purview of
the Government of India and also the State Governments, to codify those monuments and for
protecting them, there is a Bill which is pending in the Rajya Sabha because the existing Act
covers the historical ancient monuments and the archaeological sites and remains which are
more than 100 years old. For monuments which are less than 100 years old, the new Bill is
coming, and as soon as the Bill comes, all this will be taken care of. There is no provision called
the heritage city in the present Act.

*102. [The questioner (Miss Anusuiya Uikey) was absent. For answer wide page
21 infra

*103. [The questioner(s) (Ms. Mabel Rebello, Dr. T. Subbarami Reddy) were absent.
For answer vide page 23 infra]

*104. [The questioner (Shri Ramchandra Khuntia) was absent. For answer vide page 23
infra]

*105. [The questioner(s) (Shri Santosh Bagrodia, Shri Gireesh Kumar Sanghi) were
absent. For answer vide page 26 infra

Meeting of telecom service providers

*106. SHRIMATI MOHSINA KIDWAI:t
SHRI N.K. SINGH:

Will the Minister of COMMUNICATIONS AND INFORMATION TECHNOLOGY be pleased to
state:

(a) whether Government had called a meeting of heads of all telecom service providers

recently;
(b) if so, the details of the issues discussed in the meeting and the outcome thereof;

(c)  whether the telecom service providers are not following the directives/guidelines of
Government issued from time to time; and

TT The question was actually asked on the floor of the House by Shrimati Mohsina Kidwai.



(d) if so, the facts thereof and the further steps Government proposes to take in this

regard?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI SACHIN PILOT): (a) to (d) A statement is laid on the Table of the

House.
Statement

(a) and (b) Yes, Sir. Meetings were held with Access Service Licensees, National Long
Distance Service Licensees, International Long Distance Service Licensees, Internet Service
Providers in the first week of November, 2009. Suggestions of the service providers were invited

for the various measures vwhich infer-alia include:—
(i) Steps to Increase tele-density, specifically rural tele-density.
(i)  Measures for more effective utilization of Universal Service Obligation (USO) Fund.

(i)  Measures to be taken for faster Internet and Broadband coverage especially in rural

areas.
(iv)  Incentives for lower tariff for expansion of telecom services.

(c) and (d) While various service providers, generally, follow the directives/guidelines/
terms and conditions of the licence, however necessary action is taken as per the provisions of
the licences granted to various service providers under section 4 of the Indian Telegraph Act in

case of any non-compliance.
MR. CHAIRMAN: Q.No. 106.

sfiwelt AR fheas: a-a wwnia wgiey, i 941 i A orue Sfa| o wal 8 6
S2 1 T § 9di Bl & fb wxal TRA 1 fha a38 9 ol SR e o iR fda avg |
I MR 3 e &1 SIw| 7 Fogrd] & gl Solip I 3vewi &1 Sl tholld 2, 9em &, a8
9 A1 i S 3 89 R €1 H 21 &, Sd1 81 a1 & 3R S0 faorT o1l {21 9ofl & 6 984
1 2R HHIST SR THOSI0U0TA0 2, T [ 31U+ Hodb 4, Jich g H 41 391 1 &
- w201 S | fifeT 9 g 99 fha1 fe wvd vRars § sarer ¥ sare & fhar S 3iR
T8 W AR BRafadTs e smutl # A #3541 S | g ared] g 6 59 aw 3mud U
B3 MR SHRe R T2 8, Hfdefad] Tl 21 dfdbT a8 ol &1 97d 2 b Ao 2R R
URATS & AN W1 U §8) ¥ HRIFBT HR AP 8, U Jobl U 9 DR A 8 dAlhT 39
ath 31 Y3R SHRGTR &, e aR | # 91 420 St 3 S aredl € fb 92 39 ai
H 1 e IoTU 2, BTy E3d TR H ShIReda” 7oigd &1 Gb? A1 751 S 4 7 0
3R I ST AT & [ 311 BT <1 eRie Uy fohan & o d 31Tel G181 o 3ieR v
RS § 10 fiferre gTede Ssahged a0 a1 9iR fHHl MR g A979d SHRgTaR & A8
S gufdT glm? 4 4 420 St A g ST ared] € fb Sl 32 |1 11 &1 erile fthay
foan & T aE I (6 Toigd S Redar & Hd IR A1 S Thaar 8?2




G Al 5 a6 ke g g s : gl 988 Al aa fina
£ b S e o) S 2 (S pae Kl gyl S 2 LS
a5 & 8 5y S pugob S o)) S S il LS e
Gy 6 05 ¢ 2 Pl g 1S (5 il (8 18 5 e oS g gnans
WSO o e S i c e 2 )
a3 Ok ) s LS gl s D S SR g
ope Sdla o (5 e e - 2l 1S Gl o gne Lis S e S
08 s gl 8 e LSS el aal) e Sl Jos) SIS b
G S s e B o o G e e oS s D il
MO 2 0 S eSB! 1y (B8 iy S Gy
e epp S) o Sd S Ly oy e gl S ool S 2a
By o S o e Sl e g 2 s o e SOSip
Lila s (o> (5 )ile ,;_—'ﬁhu#uw_;héuﬂwce S Al Gl A L
R dog oo wop a8 S ae e Jb ol sl S o s
s Sl e s o> e e f S bgane a8 il i
o 30 By & LS 88 &8 B 5 5 e (S o S g (sly Lils
oS g B - 8 Oy S Snsns 308 3 e 10 e ) gy 8 S
> e e e My Sas a S a8 il il b guama g g
ey f S GRS B Jl g s s S g s Lila g u

[ S 15 S S 5 i e e o8

Irasnslaton i Urdo Scnpt.



3t witm g arewiln ey of, T wewEr of 7 ot ware 9o 8, 98 15
Al 2 3R F e Ay | Tl e o aew g & yna aeen sy O Tmw
AT 39 919 $1 950 THRar 9 o 727 2 F A g Tuw Stwiy 2, 32 R 9292 meeiaw
Ao 7 2 3R g-T9rw & TSI A, WEHT F A IFT BT SATH 2, T B ST &, AT
FTET 2, TETS SaTS S, 957 7% 991 S IETa 97 Sraer T o 7 Sar 21

Tt =Y, 9 T B T¥ 95 §¥ §UW S 05 55, O teledensity, The number of
phone connections per 100 pecple, 359 ~T9d 15 STd ‘:|T=_=?:I', E‘Iﬁlﬁ%ﬁ 20035 ﬁ'ﬁﬁ? o e ?FfT,
T T T 44 9iOEE 9% 959 W 2 = 92-92 U5 &, el g, 198 2, Fiaen g
ST 2, ¥aT 9% S9N wiaTe ot 9§ wureT 2 afdT T S 39 9" 2t e oo oo
ofiven % T 759 £, 957 T =T telodensity .97 9EETE 21 =¥ T 7 FET 291C &, wyrdt
TG AY &, TN FITT FT YD F3TUSO Fund B 3 & ardd 3o w99 + fad deaerga &
Y | S AT, 2010 T 10 S99 74 o79% W #@=1 F e g £ oer ar, 2011 7% 15
TR TEY 59 dINHCII & I | 99 S50 ¥ arng, WET I B 91 FEEd SR
a9 T3 2

T AR e, WETAR W Iy Weiewr 7§ A9 SN ¥ Sarar o sw Su Hr ety
TEIE 1 1 A A § 59 Ateas | W 39 (o 99, A, w9 s AR A 2
T g0 wea T &7 A AT e SR HEA F 0 A | O v Ramr e g
fs FATT =1 Whod 2, TS H UBaATY G WRTH YR S HAT SIS E [ SEw b FAcrar a i
== Y NPT T I T B HY OG-S & IS &, S!S w9 | 59 wan 9
Eieul

Lt FighE feas ﬂ"-lTEﬂ__E'IHE}IT:FEI, T 7Tt =t =t 7 ST Universal Service
Otiigation Fund T faram & writa =it o=t wom redt s fo =it weant sme 1= wrom 2
— 16 TN TS T4 9 B ¥ 19T FHT 2 T8 O B O ¥ wataet e & fa wrae
o= 21 # AT w=t ot | wreT aredt E & g T v 5 oS 59 A kit 7 B, I8
wEfEt e % g 2, o 7o 99 2% 16 39 el v9g o T2t gy s AW g w At gy
ot Tt Eg 27

Universal = o 5 e —tle gl o2 g b L (Al 922 adeana aa fina
Syp el 8 s e Jile e LS SIS Service Obligation Fund
b ot ety ae 38 el 598 515016~ o aslee gaa 2 3N 5 S

swy 1 5 . s - [ ]
il e -2 o osl pald A S e e gl Jos) ey

i o kitty (S5 S )36 me S Uy Gl W e o 5 e

U EA 038 JR16 S Sy lS s A S 2 gl

(fon im0 038 5o Sn g e S ) S

Irasnslation in Umdn Scnpt.



sft | urRrere: qTula 7=ied, FHT HSw | 98 Mep ol 921 91d Bl 2 6 98 9R1
97 SR U SUCTET 21 514 89 A+ 39 I9 Licences mobile operators ?:Tﬁﬂ@ﬁﬁ%ﬁ"ﬂg
anvipt ofl fb g dahd & fb Sit private operators E\f, d YT HHT a?ﬁﬂﬁ EI@-EI@ MENE FIT&,
STTT B ATEET X1 T (& 31U+ ¥ JAME]1 1 s 2 |9 Bl uig ke v vl G 1
ST HRIU 3R Y G ] TGUANT 89 AP0 & 3§ IR Al o1 R d3 & [ Sugh|
BN T8l A8 IS A3 & o0 1, T TR & 170 7 3R 31§ 38% Broad band &1 HI SIS
T &1 &9 AR U Wi A1) &1 8 [ 59 & [Serme & Sl a4, S 2, 3961 3R 3R
SIRIT S0 3R &9 1T 9a <] ad & difd elar o STy, A1S18el &1 GfaET 81, e ofigd &1
e 81 3R 319 Broad band &1 41l TRl i1, 731 o1v7dl & fdh 597 gR Q91 4 [ ave 9 War
Hild NS & HIETH H AT &, I dXE 3TI-Ic 3R A0S0 B Hifd MU 1SSs H1old a8
RIS 1T 89 ST USO Fund &1 9T aRRIT died< ¥ ST &9, S folv 29 gyl
S IS1 38 & 3R Bl W 3R BIS HicArs of1 71 39S Tl § Sl G 6+ i STavd
off, IUR | AR IRPR B Tl 2l

MR. CHAIRMAN: Thank you.

SHRIMATI BRINDA KARAT: Very good.

MR. CHAIRMAN: Thank you. Mr. Vijayaraghavan. ...(Interruptions )...
SHRIMATI BRINDA KARAT: Sir, Mr. N.K. Singh is there. ...(Inferruptions)...
MR. CHAIRMAN : Sorry, Mr. Vijayaraghavan. Shri N.K. Singh.

SHRI A. VIJAYARAGHAVAN : Sir, you have called me.

MR. CHAIRMAN : He is there with the question. Mr. N.K. Singh.

SHRI N. K. SINGH : Well, Sir, considering that the media is awashed with only two types of
stories on telecom, namely, high profitability of the telecom companies every month and the
scam of the telecom sector, as an average consumer experiencing high drop rates of phones,
growing Irritation and very poor quality of telecom service, | would like to know from the Minister
of Communications whether he has any credible plan for an independent telecom ombudsman
who can redress this growing consumer irritation.

SHRI SACHIN PILOT : Mr. Chairman, Sir, first of all, | would like to take this opportunity to
share with the House that our mobile services are growing at a very healthy rate and, | think, in a
day or so, we will touch 50 crore mobile subscribers in the country. Having said that, | would like
to inform the House that the increased competition and a number of players have made our call
rates one of the cheapest in the world. Along with that comes the problem of congestion and call
drops which Is experienced by all operators, whether they are PSUs or private operators.

As regards the question put by the hon. Member, | can only speak for the regulatory
mechanism that we have created in this country. In the case of the PSUs, whether it is the BSNL
or the MTNL, we have asked these companies to take effective steps to curb the situation that
arises out of call drops and congestion of the network. YWe are putting up more towers; we are
updating our technology; we are investing more money to make sure that the frequencies are



aligned in such a way that the calls are much better in terms of quality. Sir, | think, the direct
answer to this question is “No”. But the role of the Government is to provide a level-playing field
where competitors and many operators come, and the consumers get the cheapest and the
best call rates that are available anywhere in the world; and | hope in the times to come even the
private operators will be urged to invest more money to improve the quality of service.

...(Interruptions )...
MR. CHAIRMAN: Shri A. Vijayaraghavan. Please. ...(Interruptions )...

SHRI A. RAJA: Sir, | just want to add one thing. During the discussion that we had in the
last session, | think hon. Members, Shri VVenkaiah Naidu and Shrimati Brinda Karat, spoke about
the call drops. Of course, we have our own system to maintain the records of call drops and the
guality of the service is being maintained by the TRAI. In spite of that, considering the anguish
shown by the hon. Members in this House, | made a statement through the [TU, when | attended
it in Geneva, that a person who is getting a call, even if he says ‘hello’, there would be a
droppage and immediately the consumer will be charged for one minute. | am with you. | have
not at all compromised the views that have been expressed in this House. So, | made a
statement as to why the consumer is going to be fined for the call drop that has been inculcated
in the system of the service provider. YWWe made an appeal that the call must be counted per
second. Now it has been accepted. Of course, most of the companies are telling us that there
will be a huge loss or moderate loss to the companies. | don’t bother about it. Ultimately, the
consumer should not be fined. This is the decision taken by the Government and, | think, you will

all accept it. ...(Interruptions)...
MR. CHAIRMARN: Please. Shri. A. Vijayaraghavan.

SHRI A. VIJAYARAGHAVAN: Sir, this Is a very serious issue. In a country like ours we have
to expand the access to the telecom service where the Central Government and the BSHNL have
an important role to play. Unfortunately, as far as the reports are concerned, the BSNL, which
made a profit of Rs. 4,231 crores in 2005-06, had suffered a loss of Rs. 1,277 crores in 2007-08
and it is expected that the loss will be more than Rs. 4,000 crores in the present year. In such a
situation, there is an important role to be played by the BSHL. Unfortunately, it is under the
scanner of the CBI. In such a situation, what steps are you going to take, at least, to protect the
service providers, namely, MTNL and BSNL, which are making losses? There is a failure on the
part of the Government. How are you going to play your — the Government, the BSHL and the
MTNL — roles? The BSNL and the MTNL are already in the red. How are you going to save

them? Please give a proper reply to this.

SHRI SACHIN PILOT: Mr. Chairman, Sir, this guestion does not relate directly to BSNL and
MTNL. However, | will try my level best to answer his question. Sir, BSHL and MTHNL, | think, are
doing a commendable job. One must not forget the kind of responsibility being thrust upon our

PSUs to discharge some of the social obligations also. Just to make a point, BSNL pays 33 per
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cent of all its income to its employees. There are about three lakh employees in BSNL. If vou
compare that to the largest mobile service provider in India, they are hiring only 20,000 people.
The average salary that they pay from their income is between five and eight per cent. The PSUs
have a large historical manpower which we have to sustain, which we have to keep. However,
so far as the question about the steps taken by BSHNL is concerned, | would like to point out on
the floor of the House that the market share of BSNL in landline is 77 per cent; in broadband, itis
60 per cent, for mobile service, it is 13.3 per cent. This is for BSNL. So far as MINL is

concerned...
SHRI A. VIJAYARAGHAVAN: Every vear, it is coming down.

SHRI SACHIN PILOT: Sir, the market share is coming down because earlier BSNL and
MTNL had a monopoly. We have allowed private operators to come and operate. Because there
Is increased competition, the market share is bound to come down. But | am happy to report
that in last 12 months, in the last four quarters, the rate of decline of these PSUs is now
being mitigated. We are taking effective steps to make sure that BSNL and MTNL maintain
their effective position in the market. . Sir, | would like to illustrate two-three points.

...(Interruptions )...
MR. CHAIRMAN : Please be patient. Listen to the Minister.

SHRI SACHIN PILOT: Mr. Chairman, Sir, | would like to illustrate two-three points. We have
taken initiative on behalf of the Government of India through BSNL to make sure that these
companies remain robust and dynamic and perform their functions. There are 13 lakh points of
sale all over India where these mobile Sl cards and other items are sold. As of now, BSNL’s
footprint is only 2.5 lakhs. We are having increased marketing efforts to make sure that we reach
about 3.5 lakh outlets so that our market share of footprint, our presence all over India,
Increases everyday. We have got in touch with BCG which is one of the top firms. BSMNL is
consulting with them. We are having franchise modes. We are pushing ourselves and making
efforts. We are having very, very attractive packages for our customers. | can assure the hon.
Members on the floor of this House that we will spare no effort to make sure that BSNL and
MTNL remain in that paramount position. We will give them all the support from the Government

side to make sure that they give better and better service.
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MR. CHAIRMAN: Please answer one question.

SHRI SACHIN PILOT: Sir, the supplementary question does not relate to this question. If he
wants any specific details, | would request him to meet me and give me in writing. | will submit
those details to him.
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SHRI SACHIN PILOT: Sir, again this supplementary does not relate to the main question
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